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011 Division, Serious allegations have
been made againsy the management
and Mr. Verma in particular. I know
it from a reliable source. A memo-
randum has been submitted to the
Minister, All these things have been
sent by him to the guilty official Mr.
A. P. Verma and others. Some have
not even reached me.

MR. CHA'RMAN: If you want, you
can raise Half-an-Hour discussion.

SHRI BHUPESH GUPTA: Thank
you. You have given Halt-an-Hour
discussion. Thank you very much.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

Closure of more than Fifty Universi-
tieg anq other Institutions of Higher
Learning

PROF. D, P. CHATTOPADHYAYA
(West Bengal): Sir, I beg to call the
attention of the Minister of Education,
Social Welfare and Culture to the
situutlion arising out of the closure of
more thanp fifty Universities and other
institutions of higher learning leading
tu a major disruption of academic life
in the country.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN.
DER): Sir, as the House is aware, on
account of agitation either py students
or by teachers or by karamcharis, a few
Universities have had to suspend the
teaching for brief periods, but that
would not mean that more than fifty
universities or other institutions of
higher learning are closed giving the
impression that for months together
the functioning of there universities
and other institutions has been dis-
rupted.

» The facts are that according to the
information received during the period
of about six months from September,
1977 to February, 1978 about 11 uni-
versities out of 115 had to suspend
classes for short periods of not more
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than two weeks. It is only in the case
of the Jawaharlal Nehru University
that the period was longer. The re-
gular functioning of the Gurukul
Kangr1 University, a deemed Univer-
sity, has been virtually suspended due
to the disputes between two groups of
its Management.

As I have arleady stated on the
floor of this House, with the lifting of
the emergency there has been a sud-
den outburst or rather ventilation of
the grievances of students, teachers
and karamcharis. The issues generally
relate to admissions, recognition of
students’ unions, postponement of
examination, in addition to non-aca-
demic issues such as dismissal of State
Governments, provision of
transport facilities, disputes in buses,
restaurants, cinemas, theatres, etc.

Education and law and order are
both State subjects and it is for the
State Governments, who have been
advised from time to time to attend
to legitimate grievances and pave the
way for smooth functioning of the
universities.

I would only beseach the Hon’ble
Members not to create an impression
in the minds of the public that a
large number of universities or other
similar Institutions have really been
closedq for long periods leading to a
major disruption of academic life, all
of which ig contrary to facts, On the
other hand, may I appeal to the
Hon'ble members and all other right
thinking persons to use their good
offices in promoting an atmosphere of
peace in the educational institutions
so that they function smoothly.

PROF. D. P, CHATTOPADHYAYA:
To start with the last point first, Sir,
I would certainly like to reciprocate
the sentiments expressed by the hon.
Minister that we should all co-operate
to restora the cool atmosphere jn the
Universities and other research insti-
tutions. But the question is alwavs
that there is a sort of hidden refe-
rence invariably to what happened
during emergency. If you take a very
low base year, then I would say that
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any performance, however poor it
may be, will be rated as a good per-
formance. That is not the right way
ol putting acros; a point of view. Sir,
we certainly did not give the impres-
sion that the heavens are falling on
Umiversities and education was going
down the Ganges. But what we said
is borne out by facts. Sir, looking into
even the newspapers—I am not a spe-
cialist in this subject; simply because
my colleague Mr. Dwivedi is not
there, I am looking into this—I find
that the Punjab University was closed
brecause of the agitation about service
conditions, The Delhi University is
closed because of the arrests of stu-
dents in connection with the visit of a
foreign dignitory., Swami Shardha.
nand College was closed because the
police entered and lathi charged.
Nehru P. G. College was also closed
for scmetime becausa of the stabbing
mcidents. Allahabaq Homoeopathy
College was closed on the 15th Feb-
ruary because of police lathi-charge
and student arrests. Patiala Unjver-
sity and Mata Gujri College were
¢losed because of indefinite sirike and
also students unrest. Sir, I can go on
multiplying the instances. Whether
it will be 50 or more than 50. I do not
know. There were problems in
Gorakhpur University, JNU Univer-
sity, Amritsar University, Rohtak Uni.
versity, BHU, Lucknow University,
Allahabad University Aligarh Uni-
vresity, Calcutta University, Visva
Bharati University, Birla Institute of
Technology, Ranchi, Delhj University,
Patna University and many other Uni-
versities also. So I did not dramatise
the figures because facts bear this out
and, perhaps, facts bear out more than
what has reached the hon'ble Minis-
ter’'s desk. I do not mean that he iz
suppressing facts. Might be, the facts
are on their way. There wer2 gerious
disturbances in Ferozabad, Barabanki
and Unao. There was even police
firing in Parsbenki. There a~» serious
things and should not be taken as if
after the taking away of the lid of
emergency, the bubbles of gases are
coming out. One shoulg go into the
matter ahd the causes responsible
therefor and try to remedv that. In
the process, if our cooperation is
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sought, certainly we will all cooperate
because it is in national interest. But
let us not under-estimate the causes
angd try to attribute the blame to the
previous regime, as, we find, has
become the custom with many of the
hon’ble Ministers.

1 find total anarchy in the field of
education. The reasons are—student
unrest and the teacher unrest. Hund-
reds and some times even thousands
of teachers are being arrested and put
behing the bars. The police are being
allowed to enter the umiversity, While
this Government has, I am told,....

SHRI BHUPESH GUPTA (West
Bengal): Sir, here I have a letter
from the Prime Minister’s House. In-
vestigations are Tbeing conducted.
Documents are being sent to JNU for
political witch.hunting. We have
again come to the Prime Minister's
House business. The letter is signed
by Anjani Kumar. “I am enclosing
herewith. ...

MR, CHAIRMAN: No, No.
all right.

SHRI BHUPESH GUPTA: So we are
back to the Prime Minister’s House. ..
(Interruptions) .. ..

XA

That is

PROF. D. P. CHATTOPADHYAYA:
Students are being alienated, teachers
are being alienated, non-teaching staff
are being alienated from the policy-
matters of education in this country.
So, Sir, this sort of thing should be
put an end to. 1 would like to say
that an endless experiment is going
on, Student unrest is due to many
problems, I should say. Every body
talkg of students reforms. Every
Government—I am not exonerating
ourselves—talks of land reforms, edu-
cational reforms, administrative re-
forms ‘JP’ has given a call for educa-
tional reforms some four months back.
There was a promise that something
will be done. Nothing concrete has yet
been formulated. The thought has not
vet been crystallised, and has not yet
been put across. We are very much
bewildered. Instead of getting any
coherent from Shastri Bhavan, what
we are getting instead is something
else, 104243 is one of the type of
educational system we are being told
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of, Then we have 104242 in West
Bengal’'s educational system. Sir, we
fing the hon’'ble Prime Minister has
said it should be 84443, The Guja-
rat Government has come out with
the idea of 7+45+3 system. All these
things added together, where does it
lead us to? I do not know.

Siudents’ lives and careers are being
treated as guinea-pigs for NCERT’s or
Education Ministry’s pedagoglc experi-
ments. Students and their careers
must not be used as guinea-pigs for
educational experiments. That is what
is precisiey goiag on. Instead of re-
form, there is total chaos and con.
fusion and, as I said the other day,
this Government is working like a
poly-hydra creature with many views,
many faces, many heads, many mouths
and so many things are coming from
the same body. It is not a fun. Sir,
it is a serious thing. The results of
the University examinations are an-
nounced sometimes. even after two or
three years. In Calcutta for example,
it takes six years for declaring the re-
gults of three years coarse. When this
is discussed it is told that it ig a State
subject. This is a very funny situa-
tion. If it is really so, then bring it in
the Concurrent List. You zay, “It is
a bad idea. State autonomy should be
maintained”, If it is a question of
emotional integration. We need edu.
cational standardisation in the coun-
try. And we cannot allow this sort of
things as 10+242, 104243, 84443,
74543. Where is standardisation?
Where is educational reform? These
things are important and I solicit the
kind atlention and serious considera-
tion of the hon’ble Minister who Isa
di~tinguisheg educationist and himself
very much conversant with these
Pproblems.

Another problem ig language prob-
lem which is very serious. It is also
adding confusion to the educational
system. Some spokesmen of the
Government gre savine that Urdy is
the language of the Turks. Some
hon'ble Members are saving that Hindi
shou'd be taken, if necessary by force
imposed beyond the Vindhyas. This
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is not how a multi-linguistic, multi-
ethnic country like ours should be
brought together on the platiorm ot
culture and education.

The language problem is creating
and adding to the already existing pro-
biems of education. The hon'ble Mi-
nister has himself said that he would
like to lighten the students burden of
languages, He must be aware of the
problem. What is the thinking of the
Ministry on this matter? This contri- -
buting to unrest. It is not a very
casual or temporary thing,

I am also noticing—and I am sure
the hon’ble Minister might alsg be
noticing—that there is a  systematic
attempt to ease out Vice_Chancellors,
the disinguisheq educaionists who
h§ve been appointed during the pre-
vious regime irrespective of their per-
formance. I ain sorry to hear that
from a section of officers in Shastri
Bhawan some encouragement is being
given for this ouster of the Vice-
Chancellors. I am sure the hon’ble
Minister does not know of it and if
he knows it must have intervened in
the matter. 1 would also draw his
kind attention to this sort of attempt,
but a systematic one, that is being
carried on and he should do some-
thing about it.

Sir, in view of these gerious deve.
lopment I woulq like to request the
hon’ble Minister to enlighten us whe-
ther a report that appeared some time
ba_ck to the effect that the Education
Ministry proposes to have a sort of
secret dossiers or what we call C.C.R.
on the Vice.Chancellors, It is not a very
h:':lppy thing. I would like to know the
view of the hon’ble Minister on the
matter, i,e. whether the confidential
character  rolfs and dossiers
nf. Vice-Chancellorg are being main-
tained in the Ministry or in some other
offices,

Besides the general points, I have
50me specific questions to put to  the
hon’ble Minister, ang 1 shal] be grate.
ful to him if he kindly careg to res-
pond to them. '
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May I know whether in view of the
diversity of the problem and the big
size of the probiem, he will think of
advising the State Governments to
set up State level educational Grants
Comenittee, not or just disbursting
money, but also for co-oramnating
policies, policies within the State and
policies between the States sp that we
have an overall national policy in the
fleld of education? 1 want a State level
Education Grantg Committee.

Can we think of having a Joint
Consultative Machinery for students,
teachers Univers.ty administration and
concerned governments? This is
my second suggestion. I know
that these problems should be tackled
not on moral and high-flown rhetori-
cal basis but on some institutional basis
1 would suggest that we may think of
setting up a joint consultative machi-
nery of students, teachers, university
administration and the concerned
Government,

I would also like to know what is
the Government's thinking about re.
taining education on the Concurrent
List. It is very much related to the
question of standardisation of educa-
tion in the country as a whole. 1 know
that there is some desirability of varia-
tion in the education schemes of diffe-
rent States, but since we are very
much committed to the concept of a
national system-——however flexible it
might be—of education and culture, 1
think tp retain education on the Con-
current List would be good for the
country as a whole, without curbing,
in the least, the autonomy of the State
Governments and their initiative.

My last question would be, what
about the pattern of education, that is,
whether the Government is going to
decide in favour of 104243 or, as the
Prime Minister has suggested, 84-44+3

or, as the Gujarat Government has
suggested, 74543, What is the
Government’s own thinking? The

decision may wait for some time but

the thinking can be shared with the
House. Thank you,
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DR, PRATAP CHANDRA CHUN-
DuR: cu, vhe hon, memoer, f£rof.
Chattopadyaya, has raised many ques-
tious and it mught take a long time
ior me to answer all those, but I mignt
remud the hon. Member tnat
I have already discussed most of these
points 1n this august House. ‘So, I do
not want to repeal many of these.
Unfortunately the hon. Member refer-
red to Emergency. I did not refer to
it in that sense, I had simply stated
thay with the lifting of Emergency
there has been a sudden outburst and
other formg of ventilation of grievanc-
es by studaats, teachers and karina-
cnarnis as we find in the field of labour
aisg where there are many troubles,
Beyongd that I have not said anything.
But if the hon. Member wantg to
know about the state of Emergency,
during the state of Emergency in 1975,
of all the incidents of student unrest,
19 per cent were of viclent nature.
In 1976, 43 per cent were of violent
unrest and in 1877 only 13 per cent
were of violent unrest. 1 find from
the information received that in 1977
there were, in all, 7,520 cases of stu-
dent unrest and not all of them led to
closure of universities. But in 1974.
before the Emergency, there were
11,540 cases of student unrest. Again,
in 1977 there were 1,146 cases of vioa
lent incidents in connection  with
student unrest whereas in 1974 there
were 2,339 cases of violent incidents
connected with student unrest. I am
not trying to minimise the incidents. I
feel that this trend should be checked.
Otherwise our whole efforts in spread-
ing education, in making improve-
ments in the field of education will go
down the drain. The hon. Member has
mentioned that there ig no planning,
Now, planning cannot be done over.
night because education touches the-
lives of miilions of students and it
involves the State Governments and
Union territories. So we are having
the process done in a systematic man-
ner and I can inform the House that
we had put forth certain plang in
connection with adult education, uni-
versalisation of primary education and
reform of primary and secondary edu-
cation. Committees have been set up

118



119 Calling Attention re,

[Dr. Pratap Chander Chunder]
and I have already informed the House
about this. We are not so much con-
cerned with the pattern 10+4+2 or
844 and so on but we are more con-
cerned with the content of education
which is going to be changed. If the
hon. House requires, a full-fledged
discussion can be had on ihe recom-
mendations of the Ishwarbhai Patel
Committee regarding primary and
secondary education up to class XIl
.and the Dr. Makolm Adiseshiah Com-
mittee regarding education at the plus
two stage. So I do not want to say
anything more. But I can tell you in
this connection that I have called a
meeting of all the leaders of political
parties in Parliament and they have
come and discussed this threadbare
We had meetings of the Education Con-
sullative Committee a number of times
and our proposed plans were laid bare
before themn. With regard to the Con-
current List, ags I have mentioned, the
maiter is under counsideration, The
42nd Amendmen: brought this matter

into the Concurrent List. But the
celebrated Kothari Commission said
by a large majority that education

should not be brought into the Con-
current List; it should remain in the
State list. However no final decizion
has been taken yet. It depends enti.
rely on both Houses of Parliament by
a two-thirds majority to decide whe-
ther it will remain in the Concurrent
List or go back to the State List.

Then, Sir, with regard to the remo-
val of the Vice-Chancellors and the
question of Confidential Roll dosiers
some misreporting of my statement
by some of the newspapers had taken
place. In answer to some questions, in
both the Houses of Parliament, I have
made it quite clear that this Govern-
ment does not believe in confidential
record of the activities of the Vice-
Chancellors. The hon. Member knows
that, so far as the Central universities
are concerned, we have not changed
any Vice-Chancellor, whatsoever,
Only one Vice-Chancelor resigned,
ic. of Banaras Hindu University,
because of ill-health and certain things
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happening in his family. So far as
the State Governments are concerned,
they have the State laws, and if they
have changed some Vice-Chancellors,
we are not answerable for that. The
hon. Member himself knows that dur-
ing the Congress regime, Shri Sidha-
rta. Shankar Ray's regime in West
Bengal, the Vice-Chancellor of Rabin-
dra Bharats, Dr, Rama Chowdhury
was summarily removed after an,
ordinance was brought about. I was
also a member of the Executive Coun-
cil and go along with her I had to go.
But we do not want to go along that
line and we are trying to restore the
autonomy of the educat.onal institu-
tiong within the framework of the
Constitutinn.

As regards the Joint Consultative
Committees at the State level, I do
1ot know what the State Governments
will do. But we have requested the
State Governmentg to set up the State
Boards of Adult Education, Apart from
that, we are having consultations with
the State Education Ministers. irres-
pective of party affiliations. 1 can tell
yvou, Sir, that so far ag this Ministry
is concerned, I am ftrying to keep it
above day-to-day party politics.

Then, ag regards the State level
Education Grants Commission, it is
entirely up to the States {0 pursue this
idea because it involves an enormous
sum of money. It depends on the
amount they are able to get for edu-

cation. So naturally it is for them to
decide.
Finally, with regard to the stand-

ardisation of education, the Xothari

Commission itself pointed out that
when in a small country like the
United Kingdom they have different
patterns of education, in g big country
like India there are bound to be diffe-
rent systems of education and there
cannot be one stream-.roller unifor-
mity. Therefore, the idea that there
should be one single pattern of educa-
tion thoughout the countrv  cannot
hold good in a  country like ours.
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SHRI JAGJIT SINGH ANAND
¢(Punjab): Mr. Deputy Chairman, Sir.
the hon. Minisier referred twice to
the outburst following the withdrawal
of Emergency. I would like to ask
him: Is it not because the hopes rais-
ed and the pledges made were belied
that there was unrest? Then he has
talks of autonomy and he has said that,
so far as the Vice-Chancellors are
concarned, they have not intervened
except in one case. But I would like
to know whether the concept of auto-
nomy of the universities is a close pre-
serve of the States. Is it no{ a general
principle that our academic institu-
tions and universities cannot perform
their functions without university au-
tonomy? And when we talk of univer-
sity autonomy, is the hon. Minister not
aware that in a large number of uni.
verties the trouble has been brought
on because the poor Vice-Chancellors
are afraid of what has happened in
the Jawaharlal Nehru University?
They are trying to please their politi-
cal masters. Take the Jawaharlal
Nehru University, They announced
that there will be a total inquiry.
Now. there is no clear-cut function of
the University and on  the top of it
there is talk of the total inquiry, with
the result that there is total confusion.
Take Rajasthan University. The RSS
shakha is sought to be started against
the wishes of all other students
bodies. The universily is closed and
the Vice.Chancellor dare not interfere.
The RSS shakha as a post-Emergency
project should not be brought in when
there is universa] opposition to it.
Then, take the Delhi University. A
certain professor who was repeatedly
found to be unfit for appointment as
Professor of Political Science, has
been appointed. Now, if such sort of
interference through invisible emer-
gency after the emergency is
there, if such effortg to in-
‘fluence the functioning of the univer-
sity bv elements who have come to
power through the Janata Govern-
ment, continues, then, Sir, how can
you guarantee that there will be no
unrest. He has told that there is not
much unrest. 1T was seeing the cut-

tings on a certain issue relating to
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the past six months. These show the
volume of unrest. What is the wunrest
due to, Sir? The unrest is due to the
reason first of all—you may look at it
from any point of view—that there is
no proper democratisation of the uni-
versities. In most universitieg the
students have no representatives on
the governing bodies. In some univer.
sities, afier much agitation, if some
students are taken on the senates or on
the courts, they are nominated by
the Vice-Chancellors though demo-
cratic functioning student bodies are
there, whose representatives can re-
flect the students’ demands. Then
what happens? Ther~ is & strike by
the students demanding that the
Departments of Philosophy and Phy-
chology should he separated. Even on
purely academic issues there is trou-
ble in the University because the
students’ voice is not reflected. In
some uiuversities it is most inadequ-
ately, most improperly and most in-
directly reflected. Then, Sir, the uni-
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versity employees are big part of the
establishments of the universities
They continue to be  without any

riphts. They can be suspended or dis-
missed without any notice. They do
not enjov anv protection either under
the Trade Disputes Act or under any
other rules that at Jeast guarantee
some sort of service security to the
Government employees.

Then. Sir. we find that with the
change of the Government, there is
class interfering in the working of
the wyniver«ityv, the Guru Nanak Dev
University, I happen to be on the se-
n .te of the University. In that Univer-
sity, a case came up of a certain Rea-
der who was repeatedly defying the
entire Department. The case had gone
through all the stages, through the
senate, through the syndicate, by ap-
pointing a very high judicial person
from the syndicate as a commission to
go into it on a unanimous recommen-
dation. Now the Akali Government
comes in and it does not like the Vice-
Chancellor though he happens to be
the most jllustrious son of the Akali
leader who induced Akali movement,
The Chancellor asked the Vice-Chan-
cellor to hand over the concerned file
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of the case to Education Secretary.
All the credit goes to the Vice-Chan-
«cellor, The Vice-Chancellor told that
he was not going to be dictated to
give the file to the Secretary of the
Education Minister but that he could
give the file to the Chancellor. Such
a vendatta is going on. In this situa-
tion, I would like to know from the
Hon. Minister what he is going to do,
first of all, for democratisation of the
universities and for proper administ-
ration of students and non-teaching
employees, What is he going to do to
assure the autonomy of the universi-
ties, whether they placed at the Cen-
tre or the States, so that to please the
new political masters, decisions in to-
tal violation of academic needs are
not taken, so that class interference is
not there, so that the regulations fol-
lowed and decisiong democratically
taken are not upset and so the RSS
does not enter the life of the univer-
sities?

Lastly, Sir, this Government came
to power on the basis of democracy,
democratic rights and civil liberties,
but the shameful way in which the
students of Delhi were treated at the
time of the visit of the Shah of Iran
is a standing shame to any Govern-
ment claiming to be democratic. The
students did not have the right to
agitate and protest against the facist
Government which wag set up after
the CIA coup of Musadig when he was
murdered, Their captain was jailed.
They refused to disclose their identity,
If the Government has any intel-
ligence, it should know that if they
had disclosed their identities, their fa-
milies would have been murdered.
After all we have many illustrious
people who agitated in England again-
st the British Government. Shri Bhu-
pesh Gupta is there. Shri  Krishna
Menon is there, Dig the British Gov-
ernment treat those Indian students
who were agitating against the British
Government in the way this so-call-
ed Government pledged to democracy
tried to do with Iranian students?
All these things have contributed to
the chaos in the universities. There-
fore, T raised these things and I hope
he will meet the points.
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DR. PRATAP CHANDRA CHUN-
DER. Sir, with regard to the attitude
of the Central Government concern-
ing the student's legitimate grievances,
I might inform the hon, Member that
we have advised the State Govern-
ments to look into the legitimate grie-
vances of the students and to ensure
that forums are brought into existence
to give representation to students,
teachers, and non-teaching employees,
to provide them an opportunity to
make legitimate represeniations in a
democratic manney and to meet their
just demands. During the Emergency,
all elections to students’ unions had
been stopped. As soon as I assumed
this office, I requested the State Gov-
ernments through my officers to allow
students’ union elections to be held.
And as far as I am informed, in al-
most all the universities, students’
union elections have been held and
twice such elections have been held in
Jawaharlal Nehru University and also
once in Delhi University, But with re-
gard to the details of functioning ot
the universities which are under the
States, 1 am afraid the Central Gov-
ernment cannot jntervene because we
have already accepted the obligations
under the Constitution, and I hope
that an experienced Member like Shri
Anang will not ask us to go beyond
the constitutional norms.. However,
we are trving to exercise our good of-
fices in this feld.
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Now, Shri Anand has referred to a
large number of cases. There are many
individual instances, nc doubt. No one
would quarrel with him about that.
But if there is a case of violence in
the campuz or if there is a breach of
law and order will Shri Anand re-
quire that the police remain silent.
He has citeq one instance when there
has been some juvclvement of the po-
lice. But I can te]l him that any res-
ponsible Government, whether it is
Janata or Congress or Marxist, will
certainiy take steps in this matter, Re-
cently the Marxist Government led
by Shri Jyoti Basu in West Bengal
sent the police inside the campug of
the Calcutta University to tackle the
medical students who had kept the
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‘Syndicate members in “gherao” for
nours together. So the Marxist Gov-
ernment also sends the wnolice inside
the campuses if there is a breach of

. law and order. So I should think that

" universities

‘plea of

if there is a breach of law and order.
the students cannot enjoy a special
privilege, They will be treateq as or-
dinary persons who are breaking the
Jaw, and the law will take its own
course,

SHRI KHURSHED ALAM KHAN
(Delhi): Sir, may be the figures given
by the hon. Member here about the
that were closed down
may not be very correct, but the fact
remaing that there is unrest in the
campuses, and most of the uyniversi-
“ties are suffering from this unrest to-
«day. I am sorry to say that taking the
Emergency is not going to
help us very much, After, all, how
long are we going to take this plea?
We really know what the reasons
are, and the reasons are entirely dif-
ferent. There may be certaip reasons
which can be attributable to the pe-
riod of Emergnecy. But the reasons
surely are different, including the at-

" tempt of certain Facist forces to con-

trol the universities, Let us, therefore,
make a fresh and realistic approach so
that we are not misled, Here I would
like to quote a particular instance. Mr.
Anand Mishra of Madhya Pradesh,
is the General Secretary of the Yuva

" Janata Movement, has made 3 state-

ment. a categorical statement that the
police and the RSS beat up students
in the trouble which recently broke
out there. So, if this ig the situation,
how are we going to say that the plea
of Emergency can be taken? There
are certainly some other reasons. Now,
I would like to know what is really
wrong with our universities and how
long this situation is to be allowed to
eontinue, In my opinion, it is really
o matter which should be gone into.
An in-depth study should be made to
find out what the reasons are,
The reasons should be jdentified and
necessary action should be taken as
early as possible, Our seats of learning
it seems. have given a go-by to all ac-
tivities of learning, teaching and re-
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search. Sir, we do not want {o turn
all our universities into the ruing of
Nalanda, And therefore, we have to
do something, otherwise, it will be
said that in the last two decades of
the 20th century the whole genera-
tion of Indians was illiterate. May I
suggest to the honourable Minister
that it is time that we seriously con-
sider having a code of conduct for
the university people, both the teach-
ing staff and the non-teaching staif
and which should be enforced rigidly.
Only then most probably will we
be able to ensure some discipline and
derive some benefit out of it. Besides
this, Class III and Class IV employees
of the universitieg are a big muisance
these days and something has to be
done to keep them under conirol and
see that they do not disturb the at-
mosphere, the academic atmosphere,
of our universities, Sir, I also want to
know whether it is a fact or whether
it is in the knowledge of the honou-
rable Minister that some students take
admission in the universities only to
create trouble; they have no intention
to study; they just want to remain in
the universities and they are financed
by certain parties which are interest-
ed in getting control of the university
union and other associations, who are
interested in creating trouble in the
universities. Such students must be
weeded out. What methods are to be
adopted for this is left to the honou-
rable Minister and his Ministry te
think about. Here I would also like to
mention one thing, I would like te
know whether it is a fact that at the
time of the visit of the US President,
all the Palestinian students who were
in Delhi and who were studying in
Delhi, were asked either to remain
indoors or go out of Delhi, Besides
this, the office of the Palestinian Re-
presentative was also searched by the
police. T want to know from the hon-
ourable Minister whether this should
have been done and whether it is in
the knowledge of the honourable Mi-
nister, If so, why wag this allowed te
be done. Anocther thing I would like

to know from the honourable Mi-

nister is whether the unrest in the



127 Calling Attention re,

[Shri Khurshed Alam Khan]

universities is also attributable tg the
bleak futiure, of the young men
who are likely to come out of
the universities, because when-
ever the unemployment question is
discussed, the Janata Government
says, unemployment will be removed
in ten years, unemployment wiil be
removed in five years? How long are
these young men going to wait? How
can they wait for 10 years, 8 years,
years? The honourable Member who
initiated the debate has said that a
lot of experiments are peing made in
the field of education, But the unfor-
unate thing is that no fair trial is gi-
ven to any experiment; not enough
time js allowed to any experiment to
find out whether it meetg our require-
ments, our needs, or pnot, Then, Sir.
I would like to mention about the
Urdu language. I am sorry to say that
kinds of statements, false statements,
wild statements, are being made by
some people. But I think they are il-
literate about the Urdu language. 1
would like the honourable Minister to
make it categorically clear that Urdu
language is a language of this country,
that Urdu is our language. It was not
imposed by the Turks. It wag not im-
posed by the Mongols. In fact, Urdu
was not in existence when the Turks
and the Mongols came io rule over
this country, The last thing which I
would like to say is I think after some
time it will be really very difficult for
the Education Ministry of the Centre
or the Education Departmentg of the
States to find really suitable, good,
educalionists as Vice-Chancellors of
the universities. They all fee] that
there is no work for them in the uni-
versities. I suppose the honourable
Minister wil] have to keep a lizt of
retired army officers as apparently the
universities now need drill masters,
not Vice-Chancellors.

DR, PRATAP CHANDRA CHUN-
DER: The honourable Member has
mentioned some points with which I
totally agree. The first is that a uni-
versity should not be looked ag an
institution which remains in an ivory
tower. Universities and educational
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institutions are a part of the society,
and if there 1s frustration in the so-
ciety, there ig bound to be frustration
in the universities. I fully agree with
him in his remark that there is often
no future for these young hopefuls be
cause they do not have any employ-
ment prospect, '

But thig a part of the genera] im~
provement in the economic situation
of the country, We have inherited cer-
lainp structureg which i1t is not possible
for us to change overnight. As I al-
ready indicated—and others are say-
g this—the new Plan will seek to
tackle this problem and we have to
hope for the best.

As regards the code of conduct, [
agree with him that there should be
a code of conduct, not only for tea-
chers and karmamcharis, but for stu-
dents and even for politiciang because
we find politicians unnecessarily in-
volving themselves and trying to use
the students to serve their narrow
ends. It this kind of interference goes
on, then no institution—not only, uni-
versities—can be run in a proper
manner. Therefore, 1 agree that there
should be a code of conduct, written
or unwritten, or recorded in the con-
stitution or rules and regulations or
as a sort of convention. This code of
conduct hag to be adopted by all sec-
tions of the people including politi-
cians, Only then there can be peace
in the university campuses, For the
information of this august House, I
might say that the Sen Committee has
suggesied a code of conduct for tea-
chers and the University Grants Com.
mission is working out the guidelines
for this purpose. I agree with the hon.
Member that there should be a code
of conduct. If everybody is after rights
and not for performance of duties,
v+ do not know how any institution—
not only universities—can work, That
1s what hag to be noted. Ag regards
Palestinian students, it is for the Home
Minister to answer and I will request
the hon. Member to put an appropriate
question to the hon. Home Minister.

ff AMTEIT wERE WE (3N
qew) : A @H A wF T f
¥t e oo fawafaamamt & sgaear
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§ FEr TIAEr AR A Ay 47q
TG WA T & | IGHT TH A0
q ag7 @% g 5 9fF ood dw H
st forgr ifq amr oF agyr ag are
d5TeT AT FATE A A} qg WS FIA
Ft Aify 30 a9 qF FUET wrET F
THTT @ | TE) 798 & o wrr
3% Fr 9T g9 e I} & @Y e
WIST & #1977 §, 92 9T ¥ g AW
T aF AT FFTH T AT 37w For F
JoMY, Wk w3 aF faxwr wor &
IfaRe =29 I 9 T 99 qF e
HOITHT FT KT AET & FFAT !
qF a3 F J1¥ FAT gav § K A

(Interruptions)

1o GHo T7A FAT (ITT FIM)
¥ uF 919 qoter Fear =mgar g fw
3 & fordrae w7 9 § a9t g T,
Gar TR FET & WX goRarar
g7 9 W oA ar g i faedt
IgFT THTS IF N AL HTOAT |

st Amw@y waE wgt: 3% A
w9 qriqarie ¥ FHaRr fagr JEy
2, TTTH 91907 IF H AT T & 1 HTIHRT
© oY aF WIE TG

Sto QHo & g8 : AT {7 A
AF WY 95 ¥ FE a1 ag I3 ¥ Ty
e |

st AMTET qHE WE : {F A%
2 fF zav @fgax dwax A faoer
gl ot | AH §, AT qG AR
T & frogud 9g F W 1 .
e ¥ g1 zafwe AT w4 S
F1 ag wTER gy fr frew el ¥
freafyaral # arsg Fm@aR T AR
agi g% fF a8 F AR A
SYferfraer sree 7 R AT # @
1911 RS—5.
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avg gTdt qEw g9 418 e &,
gl 7 frg #1 go o o w1
HIHT FATT AR ow fra # o
F1 GIFT FTET JHEIAT JfAarqer
1 #gr T4 F uF gwr am far
THAT § YT AEq FiAAE wv Nvad
FT AqTsede Nifafesa grare gx fFar
T | gfrafadr gre ¥ & fr oamegm
FEAAT FT 65 I¥ JFIAT X AT
MRy fq fF oF wiweaT gfrafadr
A AqE S qdT F arar #¢ fagfe
70 WA T I § 9 IQAT F 99
9 & T g fraet gk wAr
# e fear mmy safaw & #gar
=rgar § & St e arfafesa qurdaiz
faw 48 & oR w9 qF ST TAAHT
qT TE g R FEA TEAde AT TE
& a1 3 gg8 Taade F1 qUAnEs #%
30 Jga 1 F =mey & OF fEE oo
T ¥ I gIFR A IA | ATEAIE
F@I d A9 grar F GOy grfear
| & qATT KT IIT FT AXGI HT
AT w4 F, (it a1 gt
F T (FET T8 ¥ TR F1 GUATETH
FI FAT =TZAT & |
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oF FET 9gd AreEqe gfrafad
¥ geaw g2 faenfaat €1 e @i
ff | g  IT G 4 FY AT
far qa @t faattast & oomT Ao
ST T@T | SeRid AT § HIT AME,
usfafadfea a@a & 701 Tms A%
e AR asq FFa & 97 9%
g fFar q@ gfaw@ & ST firewne
frar I S& 99T | q19 W A1EH
Traae I § 399 faaa 70 g 3T
Fgl f IR G AE AT A7 W+
& qa w9 Fi ggaTT FL Q@ § ¢ faa-
fagf ¥ Jam § aveEErE w7 e
Zardr 9T A q adY § g aurd
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[ AT s AT

Y G T § TR I F1 g7 fraar
=g § afaw wEeT ww @2
TRfaT AT gHTR et Ao =g @A™
FT a8 AT FV ATST FATqeAT F1 fTFTer
WS O A e W d
afer 81 98 ¢ 6 9vo amgy afs o
aw WY F Ay wwaT # fawe @
amy @A a1 ;g @F 3w faewd
gv wgwd f& giasiw acg ww@ax
fesd 70 F@ IRy IEAT FT 9T |

7y zemgrate afmafadt § ag
gar BF agi ¥ Iy wfgEl ¥ ¥
faaw amar f& zay g@Es wE"
are wizy #1 uefhe fem qm ar
F1 IEN THAT T T QY wgHT B
vefye w2 faar fao= S§ gwesw ¥
qga HW AL A | 3 AT AR AGAL
¥ &0 qT 0 A [UAT arT Fa47 R
9 w9 ow fagw gamar § F o
qEET ¥ FH AFET AT ATH FT AR
foar sToaT a9 39 =) Al #, GAE
qgd w9 AR J, H qefiww ¥ faan
T ATEH FEAT A SAEE FR
qfed gars wR faarfodt & 0=
M Foens Hi firemme T )

zafaq & 71 wger £ f5 oo
St §e-oa § 99 dT-;T &7 qiamdt
F I9g ¥ a8 99 g @1 2 fog
gy 59 guq iga fafaeex ¥ 39
g § & w9t w1 § 5 ogdvw #3
face & gFr aifgw ) a8 78 #=d
¥ f5 g w2 gevae § zufow gw ol
TG TET T | TZ FG FT VI G
T a9 gFar f5 gy W gsiwe
TgH g 2@ T 8% W & 3w &y
foer difq 738 & g ar SgAw #
wg | foer o wEwd e & Ok
farear & e Ty @ @y fare Ay
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w8 TE Y AR fER dw F1 wea™™
gl g gwar | @iy frar w1 F7e
face & @mr agg & wEwE )
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¥ oo wreaw ¥ WAl WgRy §
ST wEaT & fF e gy @i 8 fF
wifs st wfaww  fwafaama) §
YA HT e ifan HeR o Ak
FY T2 & qTE9 A9l F 98 9Y, s
q gmEE FT USAaw  FwTCON q
fauafoarat & wwifs aga 1 &
ag goaT AT & fF s &8 mgEa
arq =Wgax @ fagfa & far @
am & fearse s & ann Fr fave
gaEE ! AR sw fawe ¥ & faw-
fammer & Adwdew #1 7% g7 W@
fe fom faelt ®1 a3, fagsa &7 arfs
fret qifafeda w9 Har &9
maw FrEdt a1 gafeat w fafa sw
I=F W AT 98 T F FT 9% ¢

PROF. S. NURUL HASAN: Sir, on
¢ point ¢f personal explanation. Since
my hon, friend has made a personal
reference to me, I would like to place
on record my stout denial of the ap-
pointment by Central Government
of any Vice-Chancellor in any Central
University on political grounds or of
the question of Chairman of the Uni-
versity Grants Commission or that the
Central Government had any hand in
the appointment of any Professor by
any Central University. This was
purely a matter for the University
concerned to decide and the Central
Government, neither the previous
Government nor to the best of my
information the prefent Government,
has in any case interferred with the

appointment of any teacher by any
University.

Y AR woE AR 7T 9w
w& & At sy Aoy @E Fy fagfe
feeeht famafaamn & s & &
foa v a9 1975 § sweSwh
S Uy AT g FM F7 fqar or
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o 3aF a7 @ g fafqee @
I AT 5T i F1 femg FT @ E 7

st e fraa (domra) @ w9
F1E QT AR AT § A1 A AR
SATRT 9T § | WY qET § IoHT AGT
qev T §. ..
(Interruption)

it AWTE AWE W ¢ T F 99
ah 97 1 A 99 FFq A @Er A
FEr 47 TR S99 I FEF A7, L L.

(Interruption)

Slo FAM Feg w7g: AR T
ars AFd w1 faw fRm g ans
#a a1 freddt wars § a9 9% ¥
SuF g gardy foreamr gzfy § gy
& faw sro wutET v gEm@n
i e IS G SRS FHwT
FAT | A% @l s FE W FHO
g7 9% &) A% Agfaw fmem ¥
gae ¥ fau gw fifaw v@ @ &
AR odr W w o ¥ owfag ww
TFLeg § AFTR T AMK AT ST
g Agl & | anRu-Aimas) &
fraf & a1t ¥ 9 garar SN Somd
g 9% Hag § A0 qwfeor ag @ fw
e ar 7 fawafagra & #mq § o)
T FwTAAl & Aarfaw § Frafaat @
ST E 1 AT sw omreg ¥ RS
TAGIHT S a7 &) AV [F  3Ar
AMET TG £ | AT TR "I
¥ a1 Faraw @1 §R ¥ argg-aieadd
ar frafer & a1 & #1€ mee ) e
ST g, a8 H FE @war F

STATEMENTS BY MINISTERS

1. Grant of an additional instal.
ment of Dearness Allowance ta
Central Government employees

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
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SATISH AGARWAL): Sir, hon. Mem-
bers will recollect that the Third
Pay Commission had recommended to-
Government a formula according to
which increases in D.A. to Central
Government employees were to be
given at specific percentage rates for
every 8 point increase beyond 200
points in the 12-monthly average of
the All India Consumer Price Index
for industrial workers (1960—100).
Nine instalments of Dearness Allow-
ance were sanctioned according to this
formula from time to time till the
average index had reached 272 points.
The Third Pay Commission had fur-
ther recommended that when the
average index crossed 272 points,
Government should review the posi-
tion and decide whether the D.A.
scheme should be extended further or
whether the pay-scales themselves
should be revised. After the average
index figure crossed 272 points, Gov-
ernment allowed, on an ad hoc basis,
suitable increasegs in dearness allow-
ance to mitigate the hardship caused
ta the employees. Five additional in.
stalments of dearness allowance were
allowed by Government to cover the
index gaverage of 312 points,

The 12 monthly average index
crossad 320 points at the end of
December 1977. Government have
given careful consideration to the
matter and have decided to sanction
an additional (6th) instalment of dear-
ness allowance to Central Government
employees with effect from 1st Janu-
ary, 1978. This additional instalment
would impose an additional burden
of Rs. 50 crores in a full year.

While agreeing to sanction an addi-
tional D.A, instalment, in keeping
with the practice so far followed, the
form and manner in which the instal-
ment should be paid is a matter which
Government proposes to discuss with
the staff side of the National Councilt
of the JCM.,

SHRI BHUPESH GUPTA (West
Bengal): Sir, I should like to know
in thiz connection one or two things.
I expected that there will be a clear



